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  O R D E R 

 

 

Per Sanjay Garg ,  Judicial Member  :  
 

       This appeal by the assessee for the assessment year 2014-15 is 

directed against the order of learned CIT(A)-10, New Delhi,  dated 

04.12.2018. 
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2.  At the outset, the Ld. Counsel for the assessee has submitted 

that the assessee has availed VSVS Scheme and that therefore, the 

present appeal may be dismissed as withdrawn.  

3. The assessee, in this respect,  has also moved this separate 

application dated 21.05.2021.  

4. In view of the above, the appeal of the assessee is hereby 

dismissed as withdrawn.  

        Order pronounced in open court on this 22
nd

 day of September, 

2021. 

  Sd/-      Sd/- 

   (ANIL CHATURVEDI)             (SANJAY GARG) 

   ACCOUNTANT MEMBER           JUDICIAL MEMBER  
Dated the  22

nd
 day of September, 2021 

Binita 
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